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18.12.97 This application has been filed

by the applicant who is appearing in
person. His grievance is that he being
the senior most officer he was not
allowed to hoist the National Flag,
which according to him he is entitled
to. In this regard two representatlons
Annexure A-3 and A-4 dated 15.2.97 and
9.8.97 respectively hadubeen f£iled:
before the General Manager. N.F.Railway.
But the representations have not yet

"< been disposed of. Hence the present
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We have heard Sri A.X.Mittal who
is appearing in person and Mr B.K.Shar-
ma, learned Railway standing counsel.
After hearing the counsel for the res-
pondents and the applicant in person
we feel that it will be expedient if
the authority dispose of the represen-
tations giving reasons and thié must
be done on or before 10.1.98. If the
applicant is still aggriewved he may
approagh this Tribunal. Application is
disposed of.

Considering the entire facts and
circumstances of the case however, we
make no order as to ccsts.
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